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CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENCH.
original aApplication No. 151 of 2001.

Date of Order : This the 24th Day of May, 2002.
The Hon'ble Mr Justice D.N.Chowdhury,Vice-Chairman.

shri Ardhendu Sekhar Das,

Ex-Chief Commercial Inspector Grade=-I
N.F.Raillway,

Mukti Jujarco Path,

P.O. Ulubari, Behind Hotel Shiva,

GuWahati-?. e o o Applicanto

| By Advocate Shri M.Chanda.

- Versus -

1. Union of India,
through the General Manager,
N.F aRailwaY' Mal iann.
Guwahati-~11.

2. Divisional Railway Hanager(P).
N.F.Railway,
Lunding, Dist. Nagaon,
ASSam.

3+ Chief personnel Officer,
N.F.Rallway, Maligaon.
Guwahati-11. « « « Respondents.

By Sri J.L.Sarkar, Railway standing counsel.
and A.Chakraborty.
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o
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CHOWDHURY J.(V.C)

In this application under Section 19 of the Adminis-
trative Tribunals Act 1985 the applicant has prayed for the
following reliefs :

i) the respondents be directed to pay the remaining

portion of the DCRG amounting to R. 10,252/~ which has been

with held by the respondent for over 6 years till how without
any valid reason;

' ii) the respondents be directed to pay the 50% amount
of the Honourarium amounting to Rs.1300/- which the applicant

is entitled to get, and

contd..2
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iii) since the paid up portion of the DCRG is Rs.43,208/-
was paid after a lapse of more than one year and since the
remaining portion of the DCRG and.honouraium etc. are remain-
ing unpaid even after a lapse of more than 6 years by now,
the respondents be directed to pay interest @ 18% on the
aforesaid amount from the date of retirement till the date
of payment.

2. This is the second round of litigation. Earlier the
applicant knocked the door of this Tribunal claiming the
pensionary beneéfits and gratuity. In that application he
claimed that though he attained the age of superannuation
on 28.2.1995 full pensionary benefit was not granted to
him immediately on Superannuation. In the application the
applicant pleaded that he was paid only a sum of &s. 43,000/~
leaving a balance of %. 10,251/~ which he was entitled. The
Tribuhal sent back the matter to the authorities to recalculate
the amount due to the applicant within a period of two months
from the da;efbf receipt of that order. pursuant to the order
of the Trigﬁnai the respondents passed a speaking order which
is the subject matter of this application. In para 3 of the
aforementioned order the respondents cited the calculation
which reads as follows :

“The following are the item wise gmount recovered

from the DCRG amount of Rs.53,460/~ which was
not proper calculation stating above.

a) Final Elect. bill eee R8. 526.50
b) Store Debit Bs. 411.36
¢) Overpayment of leave

Salary Rs, 272.00

d) Normal Rent
(From 1.3.95 to 30.,10.95) Rs. 276.00
€ ) Damage Rent

From 1.7.95 to 31.10.95) RESTES 64
k/~é/\/ d) Amount withheld for arrears
Electric Bill Rs.3000.00

Total %.10251.50
In the context of para 3(B) above, Rs.411.36 was
recovered from DCRG for non return of the brief
Case being the cost of the same,but on scrutiny
an amount of k.370.36 after deduction of Rs.41/-
from Rs.411.36 was refunded to you vide pay
order No.008282/8 dated 11.11.97."

contd..3
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~ A comparative calculation was given in Annexure-aA enc losed

| to this application. Assailing the aforesaid order Mr M.Chanda,
learned counsel for the applicant submitted that the respon-

' dents acted arbitrarily and illegally in deducting from
gratuity a sum of Rs. 5765 .64 towards recovery of damage rent
for quarter for the period from 1.7.95 to 30.10.95. The
learned counsel referring to Railway Board‘'s letter dated

- 15.1.90 stated that rent for the period from 1.7.95 to
30.10.95 was recoverable double the normal rent‘and illegally
deducted R. 5765 .64. The learned counsel submitted that the
damage rent was recovered from the applicant for the period

from 1.7.95 to 30.10.95. He submitted that a Rallway servant
on retirement is entitled to occupy the quarter for a pericd
of four months from the date of retiremenﬁ on payment of
normal rent and the next four months on educational or sick-
ness account on payment of special licence fee, d.e. double

the normal rent or double the flat rate of licence fee. The

- learned counse)l referring to a document cited in the
re joinder Annexure-7 where he was granted permission for
retention of the quarter from 1.7.95 to 31.1.95. Therefore

~deduction of the said amount is unjustified. Refuting the

~claim of the applicant Mr A.Chakraborty, learned counsel

appearing on behalf of Mr J.L.Sarkar, learned Railway standing

counsel submitted that the applicant was never authorised

for retention of the quarter. The purported permission as

referred by the applicant was granted by ADRM who was not

. the competent authority for granting perﬁission. The ADRM

vhaé no power to grant permission for tetention of the quarter

as the saild power is vested only to the DRM as per "Schedule
/v/of powers in the Establishment Métters.“ In the circumstances

‘the learned counsel contended £hat there was noc error in

recovering the said amount. Qountering the argument Mr Chanda

contd. .4
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referred to a certifiqate given by the Railway Doctorl‘
indicating the illiness which was annexed to the re joinder
in the earlier 0O.A. The applicant was never intimated by
the authority about the rejection of the permission grantéd
by the ADRM. On the basis of the pleadings it is difficult
to accept the contention of the learned counsel for the
B applicant that the aforesaid amount of &s. 5765;64/- as
_ house rent was illegally deducted by the authority. Mr M.
1;Chanda. learned counsel for the applicant further submitted
. that the arbitrariness of the rGSpondehts stafe on the face
of the record,so much sc even after institutioﬁ of the

application the authority released a.sum of k. 2753/-.

3. There was no doubt some error in the calculaticn,
tbut no’imprOper motive ﬁanrbéﬁZEEgdthat account. Mr Chanda,
learned counsel lastly prayed for a directicn on the respon-
1dents for awarding interest in delayed payment of DCRG. Mr
ichanda referring to the decisions of the Supreme Court in
:R.Kapur vs. Director of Inspection (Printing & Publicaticn)
Income Tax and Another, reported in 1994(6) SCC 589 and in
- ;Stéte of Kerala vs. M.Padmanavan Nair, reported in 1985(1)
SCC 429 submitted that because cf the grcss delay the
‘applicant was entitled for interest. On considering all the
aspects of the matter it is difficult to hold that there
Was some Culpability on the part of the respondents in
C/\-////ﬁv/re&eésing.the pensicnary benefits. In the circumstances ;'
ao not f£ind any merit in the application. Accordingly the
éame is dismissed.

There shall, however, be no order as to costs.

A

{ D.N.CHOWDHURY )
VICE CHAIRMAN

 54°]
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( An application under Section 19 of the Administrative

Pribunals Act, 1985 J.

Ok o NO& /2001

BETWEEN
| Shri Ardhendu Sekhar Das

- Bx=Chief Commercial Inspector Grade-I,

' N -Fo Bailw.

- Son of late Haran Chandra Das

 Po0o Ulubari, Behind Hotel "Shiva®

Mukti Jujeroo Path,

. Gumhati- 781 OO’ . escce e Micanto
=AND -
1. Union of India,

3

through General Manager,
NJ.Feo Railway, l'hligaon ’
Guwahzti=~- 781 011,

Divisional Railvey Manager (2),

K.F. Railvay,

P.0. Lumding, Dist . Nagaon .

Assam.
Chief Personnel Officer
NJF. Railway, Maligaon, |
Guwshati=- 781 O11. eseces Respondents?

PAvdbhumda Sebchan Ba-
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DETAILS OF THE APPLICATION .
4. Particularg of order against which this application

is made 3

This application is made against non payment /with

holding of a portion of the DCRG AMOEX amounting to Rs.10,251.50

on superanmiation from service as per the impugned letter No.

BS/332~A(P ) dated 01.11.99 of the respondents in an unlawful

- manner and their insotion on the subsecuent efforts and repre -

sentation dated 7.8.2000 of the applicant resting on the matter.

2. Limitation .

" The applicant begs to state that this application

is filed within the limitation period preseribed under Section 21
- of the Administrative Pribunals Act, 1985.

Se Jurisdiction of the Tribunal.

The applicant further declares that the subject motter

of this application is well within the jurisdioction of this

‘Hon ‘ble Pribunal.

4. Facts of the Case.
4 1 That the applicant is a Citizen of India and as

such he is entitled to all the rights and privileges guaranteed
by the Constitution of India.
4 o2 That the applicant was serving as Chief Commercial

5Inspeetor Grade ~I under the N.F. Railway and retired from service

on 28+2.1995 on attaining the agé of superannuation .
-—-—" -
43 That consequent upon retirement, the applicant was

entitled to get all his pensionary benefits including the DCRG

}\4 drgrdan Sl .'&%
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as per rules. Bue dus to non settlement of payments of those
legitimate claims of the applicant, eventually the applicant,
under compelling circumstances, had to approach this Hon ‘ble
vTribunal earlier under O«A+ No. 161/96 and the Eon 'ble Tribunal
was kind enough to dispose of the case vide Judgement and order
dated 28.5.99 in the O-A« No. 161/96 directing the respondents
for making the payments due to the applicant «

Copy of the Jjudgement and order dated 28.5.99
is annexed hereto and marked as Annexure = 1.

4.4 That the DCRG in respect of the applicant, as
calculafod. amounted ¥xBax to Rs. 53,460/~ . But the Res-
‘pondents, while psying, the DCRG, Alade a payment to the tune of
R5443,208/~ only vide cheque No. E.759463 dated 27.2.96 Yece -

- _ -
ived by the applicant after a lapse of more than one year. Thus

an amount of Res. 10,252/~ from the DCRG amount was deducted /
with held by the respondents arbitrarily and unlawfully without

ascribing any reason thereof.

4.5 . That pursuant io the Jjudgement and order dated

k 2845499 in OeA« No. 161/96 of this Hon'ble Tribural, the res-
pondent No.2 informed the applicant of the details of the
unlawful deduction of Rs. 10,252/~ vide his letter No. ES/332 - (¢ )

dated 01.11.99 and para 3 of the said letter contains the detailed
break up of Rs. 10,252/~.

Copy of the lettor dated (1.11.39 of the respondent

aforesaid is annexed hereto and marked as Annexure=2.

AYM\,VV\AM Sbchon Quo
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'4.6 That the statements made by the respondent in
‘his above mentioned letter justifying the impugned deductions
:are false and misleading and hence the applicant replied the
8aid letter vide his application dated 07.08.2000 refuting para-

wise therein, each and every claim of the respondents as

‘mentioned here under.

A copy of the application dated 07.08.2000
is annexed herewith and marked as pnnexure=3.

47 That the amount of Rs. 370.36 oclaimed to have

——en

}»,/\IA & iboen/ paid by the respondents from the deducted amount of

Bs. 411.36 as indicated in para 4 of their letter dated O1.11.99
is false and the applicant has not veceived any such payment .
Similarly the amount of Rs. 2383.15 claimed 4o

?’Q(/J ety have been paid by the respondents from the deducted ICRG of
0 i A

{Zﬂc.} ‘o

Rs. 3000/~ $ovards arrear electricity bill as indicated in
Para &4 of their letter aforesaid is also false and no such

payment has yet been received by the applicant.

The recovery of damage rent for quarter for the
period from 1.7.95 $o0 30.10.95 o the tune of Rs. 5765.64 on the
(STeSo RO 0T TP 4
strength of Railway Board's letter No. B(G )85 CRI/9 dated 1§.01.90

as stated in para 4 of the respondents letter dated O1.11.99 ig

also fictitious and irrelevent. As per the Railway Boards letter

- dated 15.01.90 abovementioned, rent for the period from

- 17495 to 30.10.95 is recoverable doudble the normal rent and

| aﬁs such the rent recoverable per month would be Rs. §9/- x 2

"= Rs. 138/~ only which ultimately comes to Ra. 552/= 1.s.

Re. 138/~ x 4 months for the total period of 4 months only and

: xipt Rs. 5765454 as deducted o This apart, 508 of the honorardium

e____—__________—’——ﬁ

Merdlsnddin Seihan 90,



amounting to Ra« 1300.00 has not yet b een paid to the applicant.

4.8 That the part of DCRG amounting to Rs. 43,208/~
vhich has been paid to the applicant has been received by the

applicant after a lapse of more than one year and as such it

;attraots interest« This aspect has also been mentioned in

the judgemént and order dated 28.5.99 in O.A .« No. 161/96 of
this Hon'ble Tridunal directing the respondents to take into
consideration the different dacisions of the Apex Court in
this matter as cited in the said judgement .

4.9 That your applicant begs to mtate that the non-

‘payment /with holding of a part of the DORG in respect to

the applicant by the respondents is arbitrary and fabricated
and the claims of the respondents are all unfounded as explained
in para 4.7 above. The amount of Rs. 10,252.00 deducted un-

‘lawfully by the respondents from the DORG of the applicant

for a long time, therefore should be released by the respondents
forthwith pending the final settlement of the diaputed amounts.
the applicant however, undertakes $0o pay the amournt as_and

if found payable after correct and rational ealenlations.

4 10 That your applicant begs to estate that non Payment

of the degitimate claims of the applicant by the respondents
even afier 80 many years of his retirement, has caused immense
financial hardships to the applicant and the applicant has been
finding extreme difficulties in meeting both ends in this hard
days of retired life and finding no other alternative, the A
applicant is approaching this Hon"b1ls Pribunal for an immediate
relief of his distressed condition.

ATM Lokt A as
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411 That this application is made bonafide and |
for the cause of justice.
5. Grounds for relief(s)with legal provisions
51 For that there is no valid ground for with hold ing

a substantialportion of the DCRG which the appli-
cant 1s entitled to get as his retiral benefits

542 For that the said portion of the DCRG is lying o
| unpaid for more than 6 years withdut any valid
ground.
53 For that non-payment of the full amount of DCRG
| and other retirement benefits is discriminatory
and 1is vollative of Article 14 of the Constitution |
of India.
5 o4 For that the applicant has been pushed to extreme
financial difficulties in this hard days of retired
life due to non payment of the full DCRG amount .

545 For that the applicant incurred financial loss as

well as interest on the principal amount of DCRG.

6. Details of remedies exhausted .

That the applicant states that he has no other
alternative and other efficacious remedy than to file this
application since all his efforts and representations to the
respondents failed to bring any fraitful results.

Te Matters not previously filed or pending with
| gny other Court.

The applicant further declares that he had zf{t

bl Cechm Ot
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No, 16 //96
Previously filed any application, writ petition or suit regarding

the matter in respect of which this application has been made,
'before any cogrt or any other authority or any other Bench of the
‘Tribunal yor any such application, writ petition or suit is lying
pPending before any of them.

8. Reliefs sought for @ l

Under the facts and circumstances of the case the
applicant prays that Your Iordships be pleased to grant the
222° 2¢

That the respondents de di:rectedj to pay the_rema%ina

20 llowing reliefs :-

portion of the DCRG Anount Ing Ro Ba. 19,252/~ which

has been with held by the respondent for over 6 yearsi

t1ll now without any valid reasona. IZO/(/‘“G Bt

P ,-ﬁﬁ_/

8.2 That the respondents de

by _amount of the Ho ouraium amounting to Rs.1300/=whioch

JAA\| the applicant is entitled to get.
¢ —
8.3 That since the paid up portion of the DCRG i.e.

Rs. 43,208/- was paid after a lapse of more than one
year and sinee the remaining portien of the DCRG and
o D
,5=> \% / +| honomarium eto. are remaining unpaid even after g
1‘) <E_/ lapse of more than 6 Years by now, the respondents be

directed to pay interest @184 on the aforesaid amount.
from the date of retirement t1ill the date of payment .

ey

B4 Costs of the Casec.
- B.45 Any other relief(s)as the Hon'ble Pribunal may

deem fit and proper.

Idbindn Cokdirn B ar
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This application is filed through Advocate.

10,8 Particulars of the I.P.0.
1. I2.0.  Noes bG 7922/8
i1. Date of Issue G-b—0]f
iis. Issued from ¢ G.P.0« Guwahat 1.
ive. Payable at ! GoePO« Guwahatie.
. List_of enclusedrs.

As stated in the Index.

Yorificationeeesseo



I, Shri Ardhenu Sekbar Das, son of late

 Haran Chandra Das, resident of Ulubari, Mukti Jajarqo Path,
Guwahati-7, Assam, do herety verify that the statements
made in paragraph 1 to 4 and 6 to 11 ape true to my knowledge
and those in paragraph 5 are true to my legal advice and

I have not suppressed any material fact.

And I sign this the ///K day of April, 2001,

- at Guwashati.

J\Tﬂu’\m“‘?(/‘/" L/km b

Signature.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

- Original Application No.l161 of 1996

[}
Date of decision:

This the 28th day of May 1999

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman

Shri Ardhendu Sekhar. Das,

Ex-Chlef Commercial Inspector, Grade-I,

N.PF. Rallway, Guwahati.

By

By

BARUAH.J.

Advocate Mr M.Chanda
- versus -

The Unlon of India, through the
General Manager,

N.F. Railway,

Maligaon, Guwahati.

The D.R.M. (P),

N.F. Railway, Lumding,

Nagaon, Assam.

The Chief Personnel Officer,
N.F. Railway, Maligaon,
Guwahati.

Advocate Mr J.L.

LRI R A I IR A

(v.cC.)

This application has been

filed

«e.s..Applicant

......Respondents
Sarkar, Railway Counsel.

challenging the

action of the respondents and claiming certain pensionary

beneéits like gratuity. The applicant attained the age of

superannuation on

28.2.1995,

After

his retirement on

superannuation he was not given full pensionary benefits.

Hence the present application.

2. Heard Mr M. Chanda,
applicant and Mr J.L. "Sarkar,
" Counsel.

learned

counsel for the

learned Railway ‘Standing

Mr Sarkar submits that the Railway Administration

shall make a fresh calculation as per rule and make tve

25
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1t

payment due to the applicant. He also submits that if

certain amount is found to be recoverable that shall also

be rec

paid t

is entitled under the rule.

3.

overed. Mr Chanda submits that only Rs.43,000/- was

o the applicant léaving a sum of Rs.10,251 which he

e

On hearing the counsel for the parties 1 feel it

will be expedient if the matter is sent back to the Railway

Admini

ration to recalculate the amount due to the

PR

applicant as per rule and after recalculation the

authority shall make the payment if due at an early date.

This n
a peri

order.

ust be done as early as possible at any rate within

od of two months from the date of receipt of this

Mr Chanda further submits that the applicant is

RailwaybAdministration to consider as to whether interest

should

aspect

' ftitled to interest for non-payment of the amount which
was due to the applicant long back. I leave it to the

be paid to the applicant. While considering this

of the matter the respondents shall take into

consideration of the decision of the Apex Court regarding

payment of interest decided in the case of R. Kapur -vs-

~ Dirgctor of Inspection (Printing & Publication) Income Tax
"\ 4nd Another, reported in 1994(6) scC 589 and in the case of
State of Kerala -vs- M. padmanavan Nair reported in 1985(1)

scC 429. Mr Chanda further submits that the applicant may

- be given a personal hearing by the respondents before

taking

‘any decision. He may also file a fresh

representation giving details of his grievances and the

respondents shall also dispose of the representation of the

applicant,if filed within a period of two months from the

date of receipt of the order, by a reasoned order. Howevery,

if the

applicént is still aggrieved by the decision of the

X§17 Railway.eeooese

Lo
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. Railway Administration he may approach the app:opriate
authority.
5, With the above dirkection the application is disposed

of. Considering the facts and circumstances of the case, I,
-+ .. ___however, make no order as to'costs.
T e --m_*____“____\-

 Sd/VICE CHAIRMAN

nkm
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~,\\3“3 SLA at offdre/IM3 For information pi, in-gafibo-ds

1y

- a - . l ¥
4) . In the context of para-3(8) above, Md411,36 was reco- B
vered from DCRG f£ar non return of the brief case being tha ‘ o

cout of the same, but on scrutiny an amount of Be370.36 after
dogdustion-of k,41/= from &,411.36 was refunded to yw vide
Pay. ador !lo.,008282/8 dte 14~1197, - : :

C e
In the context ofi-the para (1) above, laave salary
anunt should be Ry 45800/« 1135041 of R46312/w, Thus an amount

0f #4512/ was roquired to be dsducted, ut only 272/= was
recovered. {rom your DURG leaviig £.240/« to be recoverahlsa now.

Fie davgie rent amounting to Re5765.64 was reé.ove;ed ! [
frem ORG amonnt o8 por RIy«BA's I/NOwR/C/G6/cr=1/9 dt,15-1-90,

Re3000/% was withhald from OCRG £or arroar eloctedpill,
but later on f42383418 1as raleasad from tho vithheld amount
PE 1203000/w deducting B.616.85 ior. arrear clectricity bill foo
tho period from 31+7-92 to Hov/94 vide CUi Howo Lot Ate10=12%97,

'3) | 80 far tho packing allovance is consern it 4s adidsaibla’

U ko ona year from tho date ‘ef yuur retirement but you did not
subadlt any appliqation for thg 8amds As such Lt 18 not payable
to yous . : : :

6) ° You havo retired £rom Mly.oervice o tha (AN) of 28,2495
«d you have submitted the dosumants 0. this viflce on 13,1295
that you have vacatsd Rly.Orae on 39.10.95. Aceordmglév your
D20 was passed on 2242496 undax chaua MoK 759463 of At
81=226 hy knaping withhald R, 3000/« for wrraur elgotriaity bid)
for tha pariod from 31w7492 to Nov/94 wnich was duly acknoyledged
TUY YoU on 2343.98 and thaveadtan 2,2393,15 was ralgoand by dae
duc’iing g’f B0 B rom 14,3090/« Jor mraar eloctricity bill
Qn 0. oVis ) . , e ‘ )

/ Tha avwva pocition al urly ahows thet thive was no deley

~od insincerity on the part of tha rospordents to roicadn the

OCRG amaunt which wis patd to you vy {gsuing a chegue on 27-2+96,

The delay was nct caused by tho rasiondents, sut oy you due to

loba suomission of roquisite doumant DY you. As such tha question

Coopdyelt 0¥ fnturest fon labe payaont 5% 0 doas not arleas;
canparctive calculation in respact of Parael

3 & 4 &ova
W9 furnished in Arnexuce=*a’ L4 onclosed harowd / .

7 Menager (D)
ey . ol

Ho Py il

1) Giy Laa/MiG, )y N , |
2) AP0/Legal coll/Mig, ) X infariation ploace. 1
wf

t

-

v
e

for pdvieRallway NMu.ager(P)
NePeRatliway, lunding.

(A XTI R X3



=
X

ft‘ . 5 - ' .rﬁvaNtotLvu~~

. e
hd . .

DIVISIONAL RAILWAY MANAGER( p)
. . F.F. RLY. LUMDING
- E.O. LUMDING - 7e2447
Dist - Nowgang, Lssar,
. ! :

2ub - Implenentation of Honorable Central Administrative
Tribunal Gwahatis' order vide case No- 161/9g,

~----—----..--—_—————--.—.._-__-._-..-—..«-—-..-._..-~——-~—__.._

Ref :;_Reappndeuts;;sggeg_yo -_B8/332 - A(1)at - 1-11-30,

. Te applicant failed to g2t any reply from respondent of his letter date¢
14-02-2000 requested for a readable copy of letter under reference which
¥&s received on 16-(2-2000, (Copy enclosed)

2, Regarding item no~ 4 of the letter under reference the applicant 1like to
state that no pay-order No. 008282/2 dt- 11_.11- g7 for %. 370.36 war recetved
vy by the applicant out of R, 411,36 retained ( Store debit ) of D.CLR.G. Withherq .
ﬁbk‘ knowing fully well thoot g retived Person at Calcutta Ccannot drow such amount ‘
v acd relecged after CAT'g instance, It ig funy without erquiringkd fespondentq”
own systenm regardieg fate of the pay-ordensfalse syatement is Hade .,

3. Ie the 4th para of the item 4 read with item 6 of ¥hie letter it jg stated thet
. 2383,15 paian Wwas released frop withheld D.C,R,G. due out of i 3000,00
v far Electxicity bi11 for the reriod  71.07-92 ¢, Kov/94 vige Co7 No- & 1p1
R it 10,12, 97, Payment of such amourt s falge and febricateq |
N\ Ycbody enn drow any amount only on pmy-crder aud CO7 m.pber evithout
i1l numter ete, ard 211 the balance D.C,R.G, cleared on 11-1"297 an4g 10-12-97
aféer layge of 2 rears & menths saiq to have heep paid but pot paid up ti13

now,

D

4. Tha reapoudent in his writtenp statentnt hav- stated that {p para 4 have paj4

) i 45, 208,00 part of D.C,R.G. vige cheque N¢ - B75946% gt 27-02-96 deducting
M.ﬂj}§7ﬁ\a 10294, 00 out of o, 53460.00. This bayment wes mnde aftep lapse of more thap
N 1 rear to reach with »nostal transit time ag stated jnp para-(1) of the rejoinder
I\ // stbmitted by the applicapt, y ‘

o As regard; nen-rayment of HOMGRARIUM ip last para of the rejoinder before the
hcenorable bribunal where in it has been nared&ted detay)g of the matter, substanty, - ).
ted with Annexure - 9& 10, Respondent vide hig Circular po T/MIGC/LH/PT—IIdt

27-06-92 ang 09-01-93 directeq Jointly TI/GHYand CCMI/GHY for joint payment_ji//

salaries and kpgyx bonuses tq the spafr o certain stations of Lumdjng Divisiorn
Jurisdiction, : .

APO/CRY PTepared joint bill of Hotaririum bi1] n, ~5/125 4t 27.7.9%/

0 ﬁ\ | BB/sus/ux. 39% dt 27.07.93 after lapse of gpe year. DAC/LHGC returnad thg the ,'//////

Q( : Joint bil: with remarks thet joipt Payment bi1) cannot he pagee., e

v The applicant have written letter to Arp/cuy (at anne¥ize- ct
rejoinder) with Anrexure of g Cories on 10 -03-94 ang again on 22,02,95 (nt aaneriurs
= 10 of reroinderlt, APO/GRY with remarks of DUS/GHY o KFO/GIY " THig iglong
peading case npd staff conternad witkk will be retiring at Yhe ond of Feb/95.
Pleaga arrange to clear the bill at the earliegt"

Bven sfter retirenent the applicant have represcnted +. e, i

By,
AEMTIY Tlatmy

LR timag b Arracee paynent, The honorinm wag iritialy for BB o

Bl i, Napdy reduled the hororiun tg 5. 2607 .00 and sent to DAC/LY¥G ip Seper:stea
twe bille deviding the amount Cre in name of the Applicant ard other in nume o7
Sri 1.C.Veraa TI'GHY. This has happend ir Mid -1096 op some time later,

The applicant desarveg reply of twe matter narrsteq abobe,

5. The break-1p ehoup in peras - % of the letter upder reference iten-wise recovery

\ Trom D.CLR,: s amount of f., 5765, 64 paisa asg damage rent citing Railway Boards
Aty tetter & - E(G)as5 cri/g dated 15.01-90 fop relention of Railway accomodaticp
‘“1j' frea 01-07-95 to 30-10.95, :
\ y - The aormai rent of Rajlway accomodation retajneqd by applicant .200
~yn as per reansedent's calculation o . 69.00 per wonth (period from 1-2-95 t¢ 30.6.95)
N ]E,A}ﬂ\\ Tor four mosthe . 272,00 revovered. But in cage of damage rent it w83 D R, 1441, 05 ’n
(\ Y . - .

\ {yﬁ - 231 menth witheut EXilii ting any document authorises to deduct ag stch, The amount
A 8 YALYU3R charped ag dauage rent ig about 20 (Tweuty} times of the normal rent Af
6o na, :

7
-
=
LA
~
e
R

7 : .
o hb”ﬁy ' TelHaiwav Bearsa lether quatay Abechr, Arpeysps ftome parmu it
N oe b “Cagiary . e LN . B ' .o . _ Lk
WY 5..;§:;x"rlamr“l:"‘@1’d HfTesrant pugdq sine that thare g4 4, termof dumsga
S
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- ren’ but Spl. Licecce fee i.e. double the flat rate of licence fee/ Rent for next ’V
/% 4 moaths

While appliying for 8 months .retension of Railway accomodation

applicant have submitted sick certificate ghtained from Dr, Subimal Bhattachar jee

Sr. DMO Cenfral Hoppital Maligaon that applicant require reYention of Railway
acconodation for these monfhs due to sick -ness of his wife,

Ané applicant also said in the application sdkesing before the

Tcoorable Tribuna) that his son are studing MBBS and daughter studing AMIE at
suwehati, '

The applicant oppose and object such recovery without any documentary em

svidance of 20 times of normal rent recovery for more four months retantion of
Railway accomodation. -

This actidn require further adjudication even if such bad orders are

tasre.

7,

8.

9.

tafer pura
above.

lefer para
ibove. (b}

lefer para
abo7e

lefer para
above

lefer para

oadogvi

1t was duty of the reppondent to clear up all thg account and dues before retivemer
as the applicant in good faith thought that respondent will do justice, T

J\—————\—_
pplicant wants to point out that system of working of the respondent is cot
st wérthy, for woong accoupting and. false statement in written statement
pard-6 that there were uno claim for packing allowance and non spacified unpaid
honorarium but the applicant in the rejoinder para- 2 admitted that packing allowar °
allowance was paid but denied with documentary evidence that the Honoririum of the
year 19?2 still remained unpaid. ‘

The

The last para of respondents letter remarked, there is no delay and inainderity
on the part of the reapondent but fact stated above speak other eide of the coin
ss bundea of proof of paymeny of D,C,R.G. dues and thx otherdues amount to
applicaﬁthiee with the respondent. On the whole.R, 10251.50 is parté of D.C.R.G.
aud cannct bé withheld exparte, - ' S
; In the context of the above letter the applicant do not agree
with the respondrzeats point of clarification, The point raised by the applicant

1

requird further oae time firmfximax clear clarification
Summary of claim from respondent

of
o e 0 R S 8 e A SO A S W T SN S0 e B B S g e

- . . - - 1 0 i 2 i S U o 0 e o e

~4~,Ss.43508.00 part of DCRG paid cheque No - B 759462 dt 27,02,96 after lapse of
one year ard more appoximately at the rate of 18 insterest due to appdicant
' Ve R

-6m(§} b, §765.64 paise deducted from DCRC is objected as there is no term § DAMAGE
: "REUT in Railway Bosrds letter but double licence feE/Rept for the next

four montha for retention of Railway accomodation (from 1-7-95 to 30-10-95).
Deubls of normal rent i,e. @ R, 69,00 x 2 = Rs. 138,00 permonth i.e. °
%s,! 138 x 4 = R, 552.00 should have baen deducted from DCRG but deducted
%' 5765.64.

-2~ E* R, 370,35 ( Still unpaid) plus @ 18% icterest from 28,2.95 to till date of

payment approxmitely 5 years 8 months on date.. :

- 3- (O ®.'2383.15(5ti11 inpaid ) plus @ 186 interest from 28.2.95 till date of
' payment approximately 5 years 8 monthe on date ’

- 5-@ 50% of honoriarium K, 1300.00 not yot peid .

@D- The applicacts persion from UCO/ Bank Maligaon Guwahati Branch have beer
transfeted to Indian Overses Bank I,F.B. Agro extension counter branch,
Kasba Industrial Eastate, Calcutte - 7C0 078 Pension Account No- 1039.

A1l future transaction shoul%be@ith this bracch of the Bank.

ThelappliC&nt onticipatss early reply
(ARDHENDY SEKHAR DAS)

-Sigoature of the applizant

copy to (?) DAO/N,F.R1ly Lumding for informatkon & neccessary ection

fhis ie in reference to his letter No- LMG/PEN/TFC/3447 dt 2-5-2000/6-7-200!
Service period of the applicent Have been reduced but will increase.

2Copy tc{2) sri M. Chanda, Advocate, for anformation and recessary action.

. ‘ . ~
\‘Av:l\\ 1 emeed fat Xovit 1t Aa A

((RDMEND! SEKHAR DAS) -3 AN
SSignature of the epplic;n¥.
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b
sondents hawve gone Through  the t\\%

Tl

Féﬁw@atfully sy to state

1« That
have  uanderetoogd  the contents

original  application and

Thuesrant .

g That the respondents  do not admit AfY
‘mtatement  excspl those which are gpecifically admitied in

Piie wreitten statemsnt. Statemsnts not admithed are denised.

tery state  that the

e That the respondents b

i barred by limitation and is  liable to e

iy bhat oount alons.

4., That in reply to the statemsnts in para 4.1

that  in complisnce  of  the  Hon'ble

to .4 At dsm o8
R v o« pon om v gty . P oy A oo
Fribunal ‘s order dated 280500999 in 04 Mo.léal /76 all  the

(R

bedl including DORG and it

settliement duss were recalonls
found that the DORG amount was earlise wrongly caloulated as
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Fam. S53,460/~, The actual DORG amount  payable to the

applicant  de R 582,985 Henos an amount of  Rs 4957 dg
. oo

recoverable by the respondents. Th dis also stated that  the

deductible  amount From the DORG was indtially caloulated as

vicler w

al) Firnal Blectric Bill Fee o

oy (remepacement of leswve salary fus
o} : Mormal Fseb o
(From 1.3.95% to 30,010,995 R o SO0

0 Damage Rent

fncant wi thiwld for aresa

lectrio Bill

T4 ds furthesr stated that an amount  of Rs, 370/ -

retfundable  against dbtem (b)) abowve, Rs. refundaliles

Ry

sinat  dtem  (F) above wers eefunded to the  applicant by

acoount  payves cheques but due Lo dmpropse address the  same

could  not be delivered. 1 ds mentioned that the applicant

o bhe

did not give any intimation of his change of address

office of the respondents.

B That in reply to the statemsnlts in para 4.7 1L is

stated that Rae.d4L1.36 (Ttem b oin para 4 above) was recovered

From  the DORG for not returning brief case.  Rs.417 bedng

s was deductesd  and balance of

the cost . of  the b

Fre , 370 was refundsd to bthe applicant by Chegue Moo 17

dacted 24,3019

arnd the same was sent Lo him oat  his glven

. - W &
- CFrom 1.7.1995% 4o 310001995 Rae.  S5745.44 \A¥L¥200WV
_ —_— —
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adcrass G0 RlyGHRs Mo. o B80AY,  Mambari RlLw Colony,

Guwahati~Ll by registered post. Sismilacily  an amount  of

M. LALSHO

L7018 1997 afiter deducting Rs. 40460809~ for arrears  slecteic

bill from  dtem (F) of para 4 above. But the chegues were

e ondents  as bhe

by the office of  the e

applic it ois

was  not availabls at his gilven  addre

reiterated that the applicant did not intimate the office of

thee e fs regards

Fulle)

e clamage rent Lt ds sia

)

G4 months  d.e. from LL701995 to 30.10.1995. 14 ds  further

tedd that no claim of honoracium of the applicant is lying

-

pondants. : _////// L

with the re
) . - -~ e
[ g - \/ L/’,ﬂ“' i

. That in reply to statements in para 4.8

4.9 it dis stated that on L3 L2.199%  Lhe aﬁmliﬁamﬁ o msd

the  respondent now® that he would  wvacats  the al lottel

gquarter  on 30.10.1995%  and prayved for proceEwsirge—eef—his

st tlensht  duss. On receiving necessary doouments from  the

chague Mo, 759463 dated 27.2.19946  withholding  Re.3000/-

against  arrsars  Electric Bills with a view to make  early

parments.  The delay was due to late submission of

chocumsEnts and delay in v

Ty

cating guaritser by Lhe applicant. Tt

particulars of duss

1w oal

it

stated LThat LThe

of the

ﬂppliﬂént argl  The peios vy deductions to be made  theraetfrom

an per bhe Deder of the Hon"ble Tribunal dated

LG s

{1 Mo.lal/%4  was given bto the  applicant Dby

Jmtter Moo B

(T dated 1oLL.1999.

fry

T

in
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non .{& an

" on FI

7w ' That din the facts and circumstances of  the

the application deserves to be dismisssd with cogl.

Vel f . - :
Igng%infﬁﬁkﬁk¥éf%fu}ﬁﬂgﬂ%énuu“"“""";"uwmrkinq
as SoDivisiond postmond, fRe, l‘t:EPr(‘}ﬂ..—mdgﬁl LY,

Wof o oxroa g o1 nlo oo onoeoonon uoonou oo

a1, do
hetreby verify that, the statements made in the paragraphs 1

tor 7 are brusoto my kEnowledge.

»

Ol B

G4/ L,,f;::*.m);.e‘.



1.

The applicant abowe rmamsa mo

the changs of acddres

thir-ough

a7t e

@l

af “the wiritten

regara
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Aorp Al
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rnion of India & Ors.

In the matter of

Foindsr  submitted

Ay to the written

submittad |y b

LA

ok

the amount of M

amount shown by the

Pl Fs. F7004
;

to the amount of Rs., 275%3/-. It is stated that

Ticant was ouly o

T e

repre:

ated 7.8.2000 and the

v

in fach was sent th bhe new
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ot

paid to bhe apolicant

aind e id dama im caloul

W i)

per provision laid down in Railway Board letter mat o

15..1.1990, the applicant is entitled to retain the

Fid of 4 months on pavment

af noirmal e

ey

pariod of another 4 months on pavment of double

then

uch the

rent for the

~iod of 4

2 P

anly and withhe

Mo

amount of Rs. L5 G A

B3
_’t'
Ity
)
o
et
%
purs
-
¥
]

at the rate

anrnum for withholdihg of DOCRG amoumtx o far

boansg f

ardEnts Uhem

amount wasz wrongly caloulated and af

Found th

Conly amount of

from the Hkhllnﬂﬂf and refunded the amount of Rs. #7537/«

on the withholding amount of

Cannum,  the wholes

an amount of Rs. Tomads in

of the laid down Rule. It is already stated that s far itwmg

a and 8 are concerned the
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sidestion wide AloRM®

P
[os]

supsrannuation. Morsover, the bBills werse pre

applicar

aquart
Fiom 1.7 . 1%

T pay e

s DORE cannot b

Llv submithed that the ausrter was oduly handed ower

to DM,

[ t LR

has obbained necessary perm a%iqn for retention of

from the Fallway authority Tor the

S ey
b LR D

im

'

earmal ra

. The permi 1o qnno ...... @1
f

TR

AAMADE rent

isn incorrect.

e dama Felc

withheld merely becsuse of allegsd

ity Billas  and House Rent. The
in the instant case delaved the payment of DCRG

x Than one vesr as b for initial

11"<(|! e

W

L 7499 -as well as

and also on delaved

of

B34 @ 18% interest per annum. It is further

i that the Fall avthority odid not inform the
ou(. M/ WV\&/ ParreSlon a ALV S
ctoat any point of time afher hn retlrament on

o

tion only & wvery Incoris manner

1 owoulad have thlaed the Bills long baok.




ident from the letter dated

the Failway aubhoritiss that

1 € 3

and ‘e’ wrongly prepared and

-

anticips

alsn

"

sy Tactual basis. So far

o

Com osuch entire withhold amo

pavinent mads by the v

T

wWwith in

o e

condents to the aspplicant a0 far

leave salary iz concerned the same  ought to have been

recoverad after following the established procsdure of law.

as Annasxuire 4 & 5 cie iy,

I bhe Facts and circumstanc e
speolication iz allows .

ticin without

U



. VERIFICATIOHN

% : I, %ri  #rdhendy hai SGon of Late Maran Chandra

cof Wluberi, Mukti Jajaroo Path, Guwshatiy, do.

varify and declare th

&
prt

thestatements in paragraphs 1

e

ol 2 omade in this Rejoinder are true to my knowledge and the

Y i e A

. X

my humbels sukind on before the Honble Tribumal and I

Piwe nol suppr

d any material faot. "

this verification on thisz the 10th day of

L e g e
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L Mr -
Ry, Ni¥d Railuays ‘ miﬂ m
“ Note q/wéuv‘on o-mi-‘é;o&‘:- &

Yy
mmv)/udnnw)
uawmmmmtwm vetum
of brief oace by Shri A.S.Oue e CONI/GHYS

Refse Tais office labtes aose G/170-LN/B7 43 1416080

h'pu'thl mdﬁmumcfwomhttcmdunhmu
[} ummwm-nmura.«.wuuummwora- '
umwwmmnmbmfmwmm.m-cmm
of retiranenty The amount of Rs 41,00 Ls baing the cost of the Briof case.

.//.

7

For Divistonal Rlys m;;u(Coml)
NeF Railuay, Lumdings

apym-(d um/n.nmwomumpxmmuanumum
uun 11/46/Clatne/Store; dt.0304-085
(2) st Seichex Osa ex COMI/GHY, Rly qre nos= 58(A)
u-hcu’ Rly colory, Guuehati, 11 Oisti=Nessup (m) for
mm-tun plonesy
(:) qu« fer infermation plessss -

\/(4) SiGlagad sall/Lniing, for inforuetion plessss

:

i . . (-j / PE )'\l < )
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' For Oiviatonal m v{Coml ) .
H.FRalluay, Lumdings

‘o essesesee
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l ﬂ}\\\) L "-‘)‘-. ' e
g Governmont of India/Bharat Sarkar

P /'(k,/ ,Ministr of Railways/Reil Man aleya
R j ( Railway, Board ) "
. On e —

.4.‘. ...' : o ) 'f‘
/‘_,- K o . TR B. E.No. : 8/90. '
io. E(G)BS @ 1/9. A . New Delhi, dated £15,1,1990 .
' . ',__,.../—-—-—’_:“’—_-——;A ,

van I . s
General Managers/FA & CA PR g
'ICF Metro Bailzay, !

\ll Indian Railwa{s cLvi, DLV,
aicutta‘and Whee ﬁ Axle Plant, Bangalore.

AS SAdRe A ,".u R
Ihe: General: Managers (Conatrngtion)/FA o (CAOS , (Construction),
Northeast Prontierinailway, ligaon & soth?fﬂsF?--way"L“t

dé* ) D
.
Y
;

"S i

Bangalore.‘ U, : R 2149 Ak -
i ¥ "493;0
The Chief'Administrative Officer (Construction), A;.J*: »
‘Central Rallwayy Bombay. SEE X el e
e . .1,":( '-l!,):)
The Directbr.ﬁaneral/JDF, RDSO, Lucknow. ‘ ' ..]6%5;v0,'
Ihe-officer on Special Ddty 'Rail Coach Factory ' e
(Kapurthala o’ MC Cnowk, anay Market, Jalandhar City (Punjab) ,ty“.;j
- w\’ ‘. ’_.“‘,

-The Chief Administrative Officer “MTP (Railways), elhi,
Bombay and Madras. : : L

The. Principal, Railway

\-—"

The Principal, I R I S E. & T., Secunderabad. :
The Principal, itn 1.A:T.T.;. Punes’ R h;;; O A
The Principal,}I.R I, M. 3 E. e., Jamalpur.;7iz' :

The Secretary _Bailway Rates Tribunal, Madras -

?
f\l A IYR Sy

The Chief Administrative Officer (R),

Staff College, Vadodara. f-——sn;~ .

firy "

£ .-.... H .‘

Subx ‘Retention of Railway accommodation by Railway
< employees. RN ot : I )
'. ¢ co * * * * * . . "

e issued instructionSLfrom ;

rding retention of railway quarters. by the..

ce -of various: events,’ such‘
deputation, retirement, etc. They have now Y

gsue consolidated and- comprehensive instructions

as in the ‘Annexure’ in %upersession. of ‘all ,
sts from the rallway officers and i ¢
{1way quarters on occurance of '

retirement, etce should be o
jned 'in the Annexure. '

‘as transfer
“decided to 1
on ‘the subject
pravious instructions. Reque
staff for retention of the ra
various events such as transfer,
regulated'in terms of the jnstructions conta

{/x/\ T \q\d\a/ ..).:.\.9..';....2/-

Eaomon [
| :3“ ' ' ///%;ﬁfv/i~iff5 |
NV
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24 " The Ministry of Rallways would also like to emphasise | . ]
that. benefit of rélontion of rallway accomnodation by employees ont
occurrence of various events should be allowed only tontheﬁexﬁenﬁ;v

- .permissible under the rules/extant<instructions‘and.that no specidl ,

cases should be made out for.any relexations !

- 38 . The Ministry of Railways have slso deciced. that special x
. orders clreacy issued by them in incividual cases or in respekt of

certain specified employees to meet requirements of the Administration,

in relaxation of the existing instructions, will continue to lsubsist

H1l the currency of the special sanction. , ! '

4, This 1ssues with the concurrence of the Finance Directorate
in the Ministry of Rallwayse | '
(A.L. DHINGRA) ../ "~ [P

'DESK QFEJCER E3TABLISHMENT
RAILWAY BOARD. o

 No.E(G)85QR1-9 _ "New Delhi,dated: 15.01;1990.'f-n £
Copy to A.D.A.1.(Railways)(with 46 spares ). g f
' e ‘ NI o
N N for Financial Commissioner Railwayss
No.E(G)8SQRI-9 = - '-'NewnDelhi,dated::15.01L1b90f‘w-'w
Copy (with 35-spares) to General’ Secretary, NEIR, ', -z= - -y

! o i

3 Chelmsford Road, New Delhi.

. Copy (with 35 spares) to General Sec:etar9,~AlRF,*,_-“{
4 State Entry Road, New Delhis o L N )
o Copy to all Membéré*of'the‘Natiodal’Councilzoepaftﬁental,‘ S
Council an¢.Secreta:y,¢Spaff Side,,13—C,Eeroze.Shah.Boad,-New Delhi, -

-~

<=~ -Copy o FROA, Fed.of Class-II Officers! Association.

o R . * for Setretary, Railway Bdard;’ o
Copy to PSs toi= CRB, FC, MS, ME, Adviser Staff, EDE, EDLM,
JDF(%)11; L L
F(X)I{with 10 spares), G(Acca), LM(B), Sec(E), E(NG)I, E(NG)II
Branches, Railway Boards - o

L ebenne ' B |




29, @ Annexure N \//L . \ o
' it . CEN A A W/
Retention: Railway quarters by raliwe t?\ “LéL S "L Z%;ﬁ
employees.on .occun:ence of yvarious events ' er( :
such tpansfery etirementy etce = : T
_pons';ol'idated 1ns¥ructionss i
. B L ii-oqoi o : '
nanent Transfef: ' _ : \
o trensfer fre@ one js‘cétion o \
e of residencef may be '
t the '

) rallway employee ©
. anothel which.necessitcte‘s change.

.pez'tixitted to Tets n the railway,'éocoxunodation a
Fopmer. station © or & {0d of 2:
B nent of norme X2
‘ On_re

vent-of gransfe : i
g ',pcademiosession, the.peTmissson ~ o g « c
;._'c‘ompete'nt authority for :retentipn<pf :rail\na\g T \
ation {eIms . -Item.(i,)ff.abqvez" 1 be: sV jecte

' .certificates ‘from the™: \

Ms

N4



1.3, 7 Special provision in Trespect ofﬂNngﬁern Railway
‘ emp.oyees posted In New DelRT/Delhi 5125 on iransfer .-
1o the ﬁaIEwaYﬁanrd'q_Qf?Tbe. S

An employee of the Northern Railway posted to
Ministry .of Railways (Railway Board) at|New -
Delhi/Delhi area may be permitted to retain the
Northern Railway quarter at New Delhi/Délhi-
ared for a period of 4 months on payment of
o - hormal rent/flat rate of licence fee/rent.
_— - Further retention for another-two months on
% LI ‘ the;brounds-of sickness or for 4 months|on the
grounds of education of children may be |allowed
... Subject to conditions-set forth in para 1,1
above. . This will be subject to. :- '

»

(i) that'{he'employee,on transfer -to Board's offige
© . immediately applies for allotment of General <.
- Pool “accommodation; and - ‘ e

(11) - that when an allotment is made by the Directorate
' of Estates the employee accepts the allotment

-‘and moves to the accommodation within the
permissible.period. o . :

1.4, "~ An employee posted at a station in the electrified -~
subutban area of a Railway may on transfer to ahother
! station in the same electrified suburban,. area, hay“be. A
permitted to retain the railway quarters ‘at the former
- station on payment of normal rent/flat rate of | . ..
- licence fee/rent provided .:- A

(1) the Railway Administration is satisfied and
. certifies that the concerned employee can
conveniently commute from the former. station
to the new station for performance of duty

without loss of efficiency; and .

(i1) the employee: is nbt‘zequired to reside in an ‘ 1
. : earmarked Rallway quarter. . . | ‘

Retention of RailWéY.accommodation by the Railway
fydit Stafy. : IR

The Railway Audit Staff on transfer away from
the railway concerned, may be permitted to
retain;the'railwcy quarier for a period of two
months on payment of normal rent/flat rate of :
licence fee. In the event of retirement land ’
' death, the eligibility for retention of railway !
/and families of agcommodation by Tetircd Railway Audit Staff/ ‘ i

the deceasec Rail)ill be as .under ;- : .

way Aucdit %i3ff

Retirement : For o period of four months from
e datc of retirement .on payment of normal

'-0009000003/— ‘ '
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rent/flat rate of licence,fé:/rcnt and ;Pé’next . 1
four months on educationgd or sicknesspaccount on /X' @Z
payment of special licente fee, 1.,e., double the ’

nor$al rent or double the f18% rete of licence fec/

rent. . _

.Death: ‘The family of a railway euvcit staff who
dies while "t sstvice may be perwitted to retain
+the railway quarter for a period of six months on
payment of normal rent/flat rate of Titence fee/
rent from the date immgdiately after the cate of
death of an employee. vl

N - e
Retention of :ai;way quarters by .apprentices.

N !

)

b

c).

:.d)

"fAAeérQin§7imbloyee who is selected as an apprentice

“-either departmentally or through thepR.b5. may be

. ‘pllowed to retain the Railway quartcrs at the stat-

"~ Jon from whete ‘he/she proceeds -on-training, during
“the period of his/her epprenticeship.

All'transféré'sﬁoﬁidtﬁeftrééted‘hs'bermanent.transfers f

unless. the orders of :transfer themselves specifically”

"-indicate that the transfers are Ytemporery."

ih:thé case of house . owning employees the normal rent .’
medns the rent required-to bé paild by the house ovming

. employees - in-terms.of , the Ministry. of Railway's
. letter-No. E(G)77_QR -1~53 .dated 11.7.1984 end E(G)87

QR1-21 ‘datéd 18.3.1 L S '\/'M\',( /'ls‘i'

e S S U ot
A membér of family means husband er wife, as tle case - .

may be, and c¢hild/children’only. s.Dependant relatives

n6t to beé included for the purpose of these it oot
congessions, . odioolio el | |

such as widow mother, dependant’ broth#T or sister are

The current -academic .session refers to annual academic .
course_.ending with annualvexaminationjand not till the
results 'thereof &ré .antounced;” It does not also'mean .
the total duration of any course of study; for e

© example, in respect of-3 years de{ree course, the

current academic session means first or second or
third“-year. of the:course, as ‘the casc mey be, and not -

the total 3 years.

‘ An'empioyee will. have té'furnish‘prdper certificates
. from the recognised institution, Certificates for

o)

attending any part time course or eny course not
recognised by ‘the Education Department of the State
is not acceptable for the .purpose of rctention of
railway-quarter on educational ground.

In case an employee requests for retention of
quarter on the ground of sickness of self or a- L
family member and also on account of education of a "~ -
child/children, the permissible periods for retention-~,.
‘ .oooncocoa/"'"

-
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of quarter on the ground of ‘sickness and/or education Is
will run concurrently, and not in separate spells. '

. . . )
» . .

2, Temporary Transfer :

(1) During the entire period of "temporery" transfer

' employee may be permitted to retain the quarters

. former place of posting on payment of normzl rent/

- .. [licence fee/ flat rate of/rent. Temporary transfer shoulc not,
however, be ordered for a period of more than 4
months unless there are pressing circumstances.,

o o
e+ 33

g%ﬁ (18) Temporary transfers of non-gazetted employees
’ initially for a period in excess.of 4 months or by
extension of the temporary transfer for periods
aggregating more than 4 months should be .ordered
personally by ah authority not lower than the
Divisional Railway Manager. In respect of Gazetteq .
employees, such temporax{ transfers should he -z:*:"=1
prdered with the-approva of -the General Manager.
(11i) - 'In cases where temporary.transfer is converted into
" permanent one, the railway employee may be allowed
~to retein the.rallway accommopdation at the old duty
-.station for further period as-agmissible on - |
permanent transfer on-payment of rent as prescribeb
therefor, from the date-on which the .employee is
informed of the permanent .transfer. This periocd
will be over and above thé period already allowed
- to the employee on.tempoﬁ?ryitrapsfer; '

(iv)  The Roilway Administrations should review all cases
of temporary transfer well before expiry of the
period of 4 months of temporary transfer and decide
whether the temporary trensfer already -drdered ... ~:':
‘should continue to be temporary -6rf be converted into
a permanent one, to.ensure that in 'the cases where

. temporary trensfers are converted into permanent
ones, the total period of retention of rallway
quarters on payment of normal rent flat rate of
licence fee/rent is normally restricted to a period
‘of 6 months. ' - - '

Note: If an employee already on temporary trensfer to a2 statioh
is again transferred to yet another station either on o
temporary or on permanent basis, the permissible period of i
retenticn of Railway quarters as applicable in the case of
temporary or permanent transfer will count from the date of
transfer of the employee from the station concerned, for
the purpose of retention of quarter at the original stetion.
In the casc of permanent transfer of an employee to
another station from the station where she/he was on tem-
porary transfer, the limit of six months as in para 2(1iv)

..0.;.;--.:5/’-
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~—y Aabove, for retention of quarters at the original station .44?;’4 '
' M/ on normal rent flat rate of licence fee/rent will not . ,

3, Deputation gnd Secondment in India :

,In'cases of deputation and secondments in India
including deputation to other Ministries/Ce¢nart-
ments of the Central ur State Governments and

public sector Undettakings including R<I.T.E.S., X )

IRCON, COFOIS, CRIS, Container Corporation,
~ InGian Railway Finance Corporation and similar
other deputation, the railway employees will be -
. -required to vacate the railway accommodation before -
"%5- their release by the Raillway Administration to
" proteed on deputation.  They will be required to
produce documentary proof about vacation of the
Railway accommodation before their actual release
from the Railway post. ' ' :

Note 1 : Railway employeés assigned to'R.C.F.-aré excluded
from the purview of the above instructions, '

~ Mote 2 : Officers -and staff proceeding abroad through RITES,
~ IRCON may be permitted to retain the Railway quarters

in their occupation from the date of their release
upto the date of their departure abroad subject to
a maximum period of 2 months only on.recovery of rent
at damages rate. The recovery of damages rate as

..well as relevant telephone, water, electricity and
other similar charges would be the responsibility
of RITES/IRCON and recoveries éffeécted by them

- on that account should be .crédited to the Railway
Administration ¢oncerned. The Managing Directors
of RITES, IRCON will be personally accountable and
responsible for ensuring that the officers and staff
are' not permitted to leave the country unless they
produce dogumentary evidence to show that the Rly,
accommodation hias. beecn vacated by them. It may
also be ensured that in no case any exception is
made ‘under ‘any circumstances and all such cases
are.strictly :dealt with in the light of the afore-
mentioned provision. L

4. Deputation abroad :

An:employeé on deputation abroad'may be permitted.
to retain-the railway quarters as follows:

a) for the entire period of his deputation abroad
provided "family passage facility is not arailed of;y

I Y

/ ~ o

1 ) , J :
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)) / ‘\j‘



S i

Qg\~ . ;: 6 31 - /»;2 ”

b) in case an employee avails of thc family passage

~ concession he/she may be permitted to retain the
quarters for .a period of 2 months or uoto the date
of departure of family in India, whichevoer is «.- @ .7
earlier,

Note: i) ‘"Deputation abroad" means transfer of an employee for
service ebroad, during which period 'pay anc allowances'

of the ecrloyee is charged to Government of India
revenues. ‘ ’

11) PRailwey employees ‘posted abrdad in the Indian Missions
g against posts pay and allowances of which are borne by
the Ministry of Railways will be treatecd as on perma-

nent ‘transfer .for the purpose of retention of quarter
in India.

5 Iraining : ' o : R iJ

i) An employee deputed for training in any railway -
or non-railwdy training institutie/place or to : 3
sttend seminar, ‘conference, ‘etc.,may be permiited
to retain the ‘railway quarters for the period cf
training, seminar, etc., on-payment of normal rent/
flat rate of licence fee/rent. ‘ p

ii) An employee deputed for training abroad under ‘any
, 2idod scheme such as Colombo Plen, etc. or at
~ Government expenses may be permitted to.retain
bkhe railway .quartérs for the entire period of -
deputation for training abroad. = - ’

iii) . tinen an employee already transferred from a stat-
.ion is deputed for training.in India or abroad
during the permissible period for retention of
Railway quarters at the. old stetion, the period of
retention of quarters as admissible on trensfer
will be automatically got extended by the period
of deputation for training., :The rent to be [ -
charaed for the period of déeputztion for training
wi1l be normal rent/flat rate of licence fec/
rent, if tbe training commences from-a daiz. -
within the first two months of transfcr and.
special licence fee if it commcnces  after the
first two months, C : :

6. -+ Leave including Extraordinary Leave ;

o —————— + 9% ot

i) A Railway employee in occupation cf rajlway"

: quarter may be permitted, while on leave for @
period not exceeding 120 doys, to retain th2 -
quarter for the period of leave cn pavment of /
normal rent/flag rate of licence feo/rent provi@ed

~——
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the autherity sanctioning the leave cevtifies that
the employee concerned is likely t6 be posted back
to old station on expiry of his leave.

/( i1) thn'ah employee tokes Jeave (LAP) before he/she
' Is orcered to be transferred, he/she may be permi t-
ted to retain the quarter for the period of leave

e
[
[

~—

¥hen ¢n enployee tekes leave after he/she is trans-
ferrec/relieved he/she mai be permitted to retain
the roilway quarters at the o)d station for the
period permissiblo in cease nf transfer counted
frem the date of relief on pavient of rent, as
specified therefor, The pericd of retention of
quarter permissihlo in case of Jeave will not be

- allowed in addition,

3

Leave on Medical Ground
. . 1 -

i) A:gemployee on medical leave may be permitted_to
retain the quarter for the full period of leave op

pPayment of norma) rent/flat rete of licence fee/
rent, ' :

1) 'ntn en ¢mployee already on medical leave is
, oxdered to be transferred to another station,
retzntion of Reilwey quarter wil be permitted .
fnr the pericl of medical leave on normal rent/ )
flat rate of licence fee/rent and thereafter(fpr
periads as admissihle on transfer on payment of -
rent as specified in ¢asc of transfer.

i1i1) vhen an employee already reliazvad on transfer to
encther station takes leavo oy medicdl ground, the
Perior for retenticn of Reilway quarter on
trensfer will automatically got extended by tie ,
Perio¢ of sanctioncd mecdical leave, During the
oeriec of medical leave norindl rent/flat 2te of
licence fee/rent should be chorged if the medical
leave is taken from a date within the ‘first two oo
nonthe of transfor and double the flat rate of o .
licence fee etc, if it is taken after the first ‘

two :months ., ‘ |
Maternity Leave
An émployoe crantcd maternity leave may be
permittec tc retain the railvay LUusviar for the
period of meternity leave pPluc wny leave grented
.l.i‘l‘;"s/‘-‘
_
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of 5 months., //(2 -
9. Leave Prepatatory to Retirement : : :

\Jo ¥ % ¥ ‘
- An empioyee granted lcave preparatory to retire-’

. ment may be permitted to retein the railway
% . quarter for the full period of lcave on Y

average pay subject to a maximum.of 180 days.

1o. Leave crinted .t,e,eﬁm 1: oyees who xetire undexr the |
provision of F] 56(1) : , ) X |

An.emnloyee who retircs from cervice under the
provisien nf FR 52(1) mzy e permitted to retain
the railway cuarter during the period of ecarned
§3 ' ‘ leave, not excegding 4 aonths sanctioned pre-
| ' paratory to retirement, on p2yment oi roamal

. rent. The concession regirding revention of .
reilway quarter after retiremont will not be '
available o such a retired employec, in .
addition. ‘

irad

11, Retenticn bl_stéte Government/Union Territories

employec: on repatriation.:

A erplovee of ‘the Stete Goverrment/Union
Terriiory on deputetion with the Indian Rail- .
wavs may, on repatriation to the paxcnt GdVe:gr
nent/Cepartment be permitted to retain the rail-

\ way quarter for a period of 2 months irom the
date of relief on paymeni of normal reni. |

12, Leave ex.India 3

- —— v

} 1 employee on leave ex.India not excceding

130 days.may be permiited to retein the quarier
ol paymeht of normel rent/flat rate of licence
fe2/rent for the cntire pericd,. previded the
ertire period of leave or any pcriion thereof 1s
spent outside India and the compelent aiichority
certifies that the empioy~c will ke repested to
place of posting on cxpiry of the leave pexriod,.

13. Study Leeve @ .

i, If the sﬁudy leave is upto 6 menths :

“he Railway employee mey he permitted to
rotain the reilwav accomodation for the full
period of study leave on ayRent of rnecrmel rent.

o/_,
-c-.cvvv-cvvv/ e
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17,

In %ese study Jeave extends beyond 6 months :

The railway employee may be permitted to retain
the reilway querter for the first six montihs on

&7 -*57;@/,}( - N

payment of normal rent/flat rate of licence fee/

" rent thereafter retention of the railwey cuarvter
con be permitted to a further period of six
monihs or till the period of study leave, which-
ever is less, on payment of snecial licerce fee
or double the flat rete of licence fec/ront,

: % / . ' :
\Z¥ Retirenent :

A railway employee on rétiremeht inctucding )
voluntery retirees may be permitted to retain

[jthe reilway accommodation for a pcciod 0f 4
months on payment of normsl .rent/flat rzic of

coomese o i dldcenge-fee/Tent and-the-next-4-months--On..eduCa= . ...

itional or sickness aécount on payment of special
licence fee, i,e,, double the normal rent or-
‘doudble the flat rate of :licence fec/rent. This
‘is also applicable to audit staff doing rzilway
audit work.’ S '

S .
/e

Resiqnq}ion/dismissal/removal :

iAn employee vho resigns from cervice or 1s <ig~
:missed or xemoved from scrvice may L¢ permitted
‘to retain the railvay querter for e period of
jone month only on payment of normel icin'/flat
irate of licence fee. -

¢

L/p.é;a.t.n -

~ lThe femily of a reilwey employece who dies while
rin service may be permitied to retain the »2il-
way quarter for 2 peried of 6 months on pavinznt
of normel rent/flat rate of licence fee,/s5unc
from the date immediately after the dote «f
.deeth of gn emplovee. " Thig clio ephlive ~o
- ravdit-staff doing roilway eudit work.
'On expiry of the permissible/permitiad pericd
findicoted in 211 the akeve coses, tne allotacont
of quarter in the name of the emeloyze % the
cold station will be ceemed to have 2o toricine~
‘ted avtomatically. " Retention of Gucriny by the
er:plovee ofter expiry of the permiuciib-le poriod
vill be treated as uneuthorisec. Nurinag the
‘period of unauthorised occupatlon the cnpleyie,
sh~ald be recuired to poy cooveco not ol ment |

ﬁin respect of the yailusw cvo oo L 0 F T dden
! 4
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! d of damages rote of rent should not be pended on
the ground that the employee has appealed OT the
d case of the employee has been.referred to~ the
Ministry of Roilways for regularisation of the
excess period of retention. 1f the appeal of
the employee succeeds he will be allowed refund

ac duc. .
/
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’ 18, . The General Managers of Roilway Agministration

; and the chief Administrative Officers of ... ~

P Projects/Organisation etc., may [@ssign the work .

i relating to granting of permissioﬁ for retention

| : of quarters to one O more officers in the

' Headquarters/Divisions es considered NeCESSATY
These officers will be;xesponsible,for implemen—.

t4ing the orders regarding retenfion of guarters
jssued from time 1o time within the 'parametcrs
1aid down by Lthis Ministry. <f| several officers

| aTe assigned this work-in Headquarters/Divisicné}

'an officer of cppropriate Jevel should:be o

\ ontrusted with the work of per}odicalljnpyer—
seeing and co-ordinating the whbrk done by lower
uthority/authorities. RS S
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